CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI '

0.A. No.  1711/90 - 199
T.A. No.

DATE OF DECISION__ 22. 11.90

ohri R.N.Tyagi ' Petitionex Applicant
Shri Madan Lal, Advocate for theBesitionex ) AppLicent
Versus '
Union of India & apr. Respondent s
3hri A.K.Behera, meéi‘:‘?”g's'l Advocate for the Respondent(s)
= [1EY Y F Y

CORAM
The Hon’dble Mr.  p.K.KARTHA, VICE CHAIRMAN(D)
The Hon’ble Mr.  D.K.CHAKRAVORTY, MEMBZR (A)

Whether Reporters of local papers may be allowed to see the Judgement ?

To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?
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JUDGEMENT
{ Judgumunt.of the Banch delivered by Hen'bla
Mr. D.K.Chakravorty, Membe (&) )
We have hsard the learned counsel ef beth parties.
The laarned counsel of the @pplicant has restricted his
praysr te the claim of training allswance at the rate of
30% ef Basic Pay in the revised pay of scale fer thes period

30 -7 +86 te 4'9 .88,

2. The learned Counsel for tha respendents has produced
before us @ copy of the Office Memerandum No.13024/2/90-Trg°
dated 20.11.90 in terms of which the dpplicant weuld be
entitled to the training allewance fer the perised in
quastion.

3. Hs the of Ffice memoTandum issued by the Iespendents

substa

ntially meets the grievanca of the @applica the
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with ths direction. that the respendents shall
relesase the training allewanca te the applicant

at the rate of 30% ef Basic Pay fer ths pericd

from 30.7.86 to 4.9.88 in terms ef 0Office Memorandum
dated 20.11.90. The respendents shall comply with

thie: direction within @ period ef two months

from t ha date eof recsipt of this crder.

4. The applicotien is dispcosed of &t the& admission

stage itself. ~

There will be no order as tc costs.
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MEMBER VICE CHAIRMAN



